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QUESTION OF PRIVILEGE 

WRIT PETITION BY SImI MAnnu LIMAYE 
DEFORE CIRCUIT BENCH OF PuNJAB 

HIGn COURT. 

Mr. Speaker: There was a notice 
of question of privilege by Shri Vidya 
Charan Shukla, Shri A. S. Saigal and 
others regarding the writ petition by 
Shri Madhu Limaye before the Cir-
cuit Bench of the Punjab High Court. 
I had kept it pending because then 
the case was before the Court. Shri 
Shukla might briefly say what he 
wants to. 

Shrl Vldya Char ... Shukla (Maha-
oamund): Sir, I had given this notice 
of privilege motion on 10th May and 
as you have said this was held over 
until the Court gave the decision on 
the writ petition. As you will r~

member, the hon. Member Mr. Madhu 
Limaye 'made allegations of mala 
fides on the presidJl1lg officer of this 

hon. HouSe in a writ petition and that 
is the most objectionable part on 
which I have based my privilege 
motion. I also requested that thls 
motion be referred to the Privilege. 
Committee for its decision. But mal' 
I say that if the hon. Member is pre_ 
pared to offer an unconditional apo-
logy to this House then this matter 
may not be referred to the privileges 
committee and the House may cond-
der Whether thst apology can be 
a"""pted or not. 
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Mr. Speaker: He may read out the 
notice. 

ShrI Vldya Chsraa Shukla: The 
notice is as follows: 

"I wish to move in this House 
a Privilege Motion against Shri 
Madhu Limaye, M.P. and Mr. 
Justice Grover and Mr. Justice 
S. K. Kapoor for having commit-
ted breach of privilege of Lok 
Sabha." 

These two judges are now out be .. 
cause 

Mr. Speaker: The notice may be 
read. 

Shrl Vldya Chsran Shukla: I am 
reading the entire noti<:e. 

"The day-to-day working of 
the House and the Rules of 
Procedure and Conduct of Busi_ 
ness of the House are sought to 
be nullified and made ineffective 
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by the writ petition which has ~  ~ m ittl ~  if ~ ~ ~ 
been filed by Shri Madhu Limaye ~ ~  Jjf;roT'l <it ~ li'I ~ ~ 
before the Circuit Bench of lhe .. 
Punjab High Court in Delhi. This i:fi! m ~  if '!fi !mJ 226 il; 
has duly been admitted;'y ~ ~ ~ if <lIT'f": ~ 
Hon'ble Mr. Justi<'<, Grover and ~ ~ 'lIT ~ ~ '<T 'Ii{T I 
Mr. Justice S. K. Kapoor and the)" 
have thought it proper to serve ~ ;ftor >n It 'IT'r-!T ~ 'iT I ~  
the Speaker of Lok Sabha with on: It ~ ~ ~ 'iT m m 
summons to appear before them. fuif It ~ NITllT'flf if; ~ '11IT 'iT 
This in my opinion causes a very 
severe breach of privilege of this ;;ft fit; ~  if ~ ~ I 

House and prevents it from not-
mal fundioning in accordance 
with the rules of procedure and 
conduct of business as framed by 
itself. II 

The allegations of mala fide and 
malice made by Shri Madhu 
Limaye against the hon'ble 
Speaker of the Lok Sabha also 
constitutes a very severe breach 
of privilege of the House on whose 
behalf the Speaker exercises !,i., 
authority impartially. 

I move that this matter may be 
referred to the Privileges Com· 
mittee of the House to. determille 
What appropriate action may be 
taken against the otlenders." 
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8IlrI Vldya Charan Shnkla: Sir, I 
read out to !.he House the actual 
words? 
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Shri VldYa Charan Shukla: The 
han. Member has not put in the 
actual charge; the charge Is different 
from that in the court. 

Mr. Speaker: Let us proceed to 
the next item of business. 

Shrl Vidya Cbaran Shukla: What 
i. the decision, Sir? Is it going to 
the Privileges Committee? 

Mr. e ~  No; I am not refer-
ring it to the Privileges Committee. 
He says he is taking it to the Sup-
reme Court. 

Shrl Vldya ChanD Shnk'1a: He bas 
not gone to the Supreme Court. 

Mr. Speaker: Let him go; it does 
not matter. We will have that. 

12.26 hr •. 

PAPERS LAID ON THE TABLE 

STA.TEM:ENTS SHOWING ACTION TAKEN 

BY GOVERNMENT 

The Mlnlster of Commu.nI.catlollS 
aDd Parlia.m2Dtary Affairs (Shri 
Satya Narayan Sinha): Sir. I beg 
to lay on the Table the following 
statements showing the action taken 
by the Government on various assur-
ances, promises and undertakings 
given by Ministers during the various 
sessions shown against each:-

(i) SUl'Wl<>mentary \ Statement 
No. II. Eleventh Session, 1965 
(Third Lok Sabhn) 

(Ii) Supplementary Statement 
No. VI. Tenth Session, 1964 
(Third Lok Sabha) 

(iii) Supplementary Statement 
No. VIII. Ninth Session, 1964 
(Third Lok Sabha) 

(iv) Supplementary Statement 
No. XIII Seventh Session, 
1964 (Third Lok Sabha) 

(v) Supplementary Statement 
No. XV, Sixth Session. 1963 
(Third !..ok Sa bha) 

(vi) Supplementary Statl'ment 
No. XVIII, Fourth Session, 
1963 (Third !..ok Sabha) 

(vii) Supplementary Statement 
No. XIII. Fifteenth Session, 
1961 (Second !..ok Sabha) 

[Placed in LibTaTJ/. see No. LT-
4513\85 to LT-4519165.] 


